
 203  Matters  Under
 Rule  337

 (१)  Need  to  construct  a  bridge  across
 Kamia  Balan  river  in  Darbhanga
 district  of  Bihar

 SHRI  RAM  BHAGAT  PASWAN
 (Rosera)  :
 a  number  of  rivers  in  the  Darbhanga
 district  of  Bihar  which  are  in  flood  du-

 ring  rainy  season  and  as  a  result  move-
 ment  of  traffic  is  disrupted  for  as  long  as
 six  months.  For  example,  in  the  absence
 of  bridge  across  Kamla  Balan  river  near
 Rasiyari  village,  the  passenger  vehicles
 in  particular  have  to  cover  a  distance  of
 60  to  70  kilometres  tO  go  across  the
 river.  Their  link  with  the  headquarters
 is  snapped.  The  Central  Government
 is,  therefore,  requested  to  get  a  road
 bridge  constructed  across  Kamla  Balao
 river  which  would  prove  useful  to  the
 thousands  of  villages.

 (vi)  Need  to  increase  quota  of  levy
 cement  to  Kerala  for  speedy  comle-
 tion  of  various  projects

 SHRI  K.  KUNJAMBU  (Adoor)  :  The
 allotment  of  cement  to  Kerala  is  far
 rom  adequate.  This  has  slowed  down
 fhe  work  on  many  projects  particularly
 the  world  frank  projects  and  other
 etxternally  aided  projects.  It  is  estimated
 that  the  annual  requirement  of  cement
 for  the  execution  of  these  projects  is
 20,000  tonnes.  At  present  the  annual
 allocation  of  levy  cement  by  the  Govern-
 ment  of  Karala  is  only  6000  tonnes.
 This  is  due  to  the  low  allotment  of
 cement  by  the  Centre.  The  total  quan-
 tity  applied  for  during  1985  was  22,870
 tonnes  whereas  the  total  quantity  allotted
 was  only  59L0  tonnes.  This  is  grossly
 inadequate.

 Therefore,  I  would  request  the
 Government  to  increase  the  quota  of
 levy  cement  to  Kerala  and  release  a
 special  quota  of  2000  tonnes  every
 quarter  for  the  spcedy  completion  of
 the  externally  aided  projects  in  the
 State.

 MR.  DEPUTY  SPEAKER  :  Shri
 Kolandaivelu.

 DECEMBER  11,  1985

 Mr.  Speaker,  Sir,  there  are

 Matters  Under  204
 Rule  33

 SHRI  ए.  KOLANDAIVELU  (Gobi-
 chettipalayam)  :  Sir,  I  am  not  going  to
 press  this  matter  because  the  strike  has
 already  been  called  off  and  the  Ministry
 has  already  settled  the  issue.  I  am  with-
 drawing  my  Submission  under  Rule  377.

 (vii)  Need  to  look  into  the  demands.  of
 teachers  of  Delhi  University  and  its
 affiliated  colleges

 SHRI  BASUDEB  ACHARIA
 (Bankura)  :  6,000  teachers  of  the
 Delhi  University  and  its  affiliated  colleges
 have  commenced  an  indefinite  strike
 from  10-12-1985  in  protest  against  the
 action  of  UGC  and  the  authorities  for

 dishonouring  the  January  1983  agree-
 ment  in  regard  to  promotion  and  other
 beneficial  schemes.

 The  January  1983  agreement  had

 provided  for  a  continuous  quota-free
 promotion  scheme.  This  scheme  was
 then  incorporated  into  the  Ordinances
 XI  and  XII  of  the  University.  The
 scheme  was  implemented  till  the  UGC

 suddenly  brought  to  a  halt  with  effect
 from  April  1985.  Since  April  1985,  no

 promotions  have  taken  place.  The

 University  Authorities  by  refusing  to

 implement  the  Ordinances,  are  sacrificing
 the  autonomy  of  the  University.

 The  January  1983  agreement  had

 provided  that  proposals  for  stagnation,
 removal  of  selection  grade  teachers  and
 irtroduction  of.  professor’s  grade  in

 Colleges  should  be  sént  by  the  Univer-

 sity  to  the  UGC  and  the  Mtinistry  for

 implementation,  These  proposals  were

 adopted  by  the  AC  ard  EC  and  sent  to
 the  UGC  in  1983.  The  UGC  passed

 them  on  to  the  Ministry  where  they  have
 been  pending  ever  since.  Almost  500
 teachers  are  not  receiving  increments,
 in  some  Cases,  for  as  long  as  six  years.

 The  January  1983.0  agreement  bad  pro-
 vided  for  a  Rs.  3  crore  housing  scheme
 for  university  employees  and  Rs.  6  crores

 housing  scheme  for  the  colleges.  In
 1984,  the  Ministry  had  agreed  in  princi-

 ple  to  another  Rs.  20  crores  scheme.
 All  these  proposals  are  awaiting  the

 Ministry’s  financial  allocation  while  the


